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I N THE SUPREME COURT OF | NDI A
CIVIL APPELLATE JURI SDI CTl ON

ClVIL APPEAL NOS. 1240-1241 OF 2011
(Arising out of SLP(C) Nos.20279- 20280/ 2009)

ARVI ND KUMAR ETC. ETC. Appel | ant (s)
: VERSUS:
STATE OF Bl HAR AND ORS. Respondent (s)
W TH

ClVIL APPEAL NOS. 1242-1243 OF 2011
(Arising out of SLP(C) Nos.25288- 25289/ 2009)
SHAI LENDRA MOHAN SI NGH AND ORS. Appel | ant (s)

: VERSUS:
STATE OF Bl HAR AND ORS. Respondent (s)
AND

ClVIL APPEAL NO 1244 OF 2011
(Arising out of SLP(C) No.4283/2010)
CHANDAN KUMAR AND ANR. Appel | ant (s)

: VERSUS.
STATE OF BI HAR AND ORS. Respondent ( s)

ORDER
S.L.P. (C) Nos.20279-20280/2009:
Leave grant ed.

These appeals emanate from a common judgnent

dated 7.7.2009 passed by the Hgh Court of

Judi cature at Patna in L.P.A Nos. 305/ 2009 and

475/ 2009.

W have heard the |earned counsel for the

parties.

M. Ranj it Kunmar , | earned senior counsel
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appearing for the appellants submts that 2,149
candi dates have already been selected for the posts
of Sub I nspectors of Police in the State of Bihar.

M. CGopal Singh, |earned standing counsel for
the State of Bihar submts that requisition for
appoi ntment of 299 posts of Sub Inspectors of Police
through direct recruitnment has been sent to the
Staff Sel ecti on Comm ssi on.

In the peculiar facts and circunstances of
these cases, we direct the Bihar Staff Selection
Commission to hold fresh exam nations for the 299
posts of Sub Inspectors of Police and only the
appellants, who were wit petitioners before the
Hi gh Court of Judicature at Patna, whose cases were
adj udi cated upon or are pending before the High
Court (total 223 only as per the list given in Court
by M. Ranjit Kumar, |earned senior counsel) would
be at liberty to appear in the physical and witten
exam nati ons.

The schedul e of exam nations would be decided
by the respondents and all those who pass the
physi cal and witten exam nati ons woul d be appointed
by the respondents and for the remmining posts of

Sub Inspectors, a fresh advertisenent would be



issued by the Staff Selection Conm ssion and
appoi ntnmrents woul d be made in accordance with | aw.

We hope and trust that the entire process of
fresh selection would be conpleted expeditiously, in
any event, wthin six nonths from the date of
communi cation of this order.

Wth these observations, these appeals are
di sposed of, leaving the parties to bear their own
costs.

Al the pending |I.As. are dism ssed.

S.L.P.(C Nos.25288-25289/ 2009 and 4283/ 2010:

Leave granted in all the matters.
These appeals are al so disposed of in terns of
the aforesaid order, leaving the parties to bear

their own costs.

( DEEPAK VERMA)

New Del hi ;
February 02, 2011.



